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C R DE R

In this MA the mother of ths petitioner wants to be
impleaded in the OA filed by her daubhter praying for compass ionate
appointment. After hearing the 1d. counsel for the petitioner gnd
the 1d, counsel for the respondents I am of the viey that thé spr licant
in this OA is 2 proper party to the instant proceeding and as sur:i

“the applicant Mangsi Rani Singha be added gs pro-respondent No,7., *:'s
OA be amended accordingly, The MA is thus disposed of,
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